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Report of tbe Jolnt Committee constituted by Hon'ble NGT in the

matter of Origiaal Appllcatlon No.407/2022; Narayan Das Tulsani V/s

State of RaJasthan and otrs

1. Mr. Narayan Das Tlrlsani son of Late. Kishan Chand T\-rlsani resident of H.No.

Sahyog Park, Bikaner, Rajasthan had sent the letter petition, which was

treated and registered as Original Application, complaining about violation of

conditions of Environmental Clearance (EC) dated lI.O4.2Ol7 bv Rajasthan

State Industrial Development and Investment Corporation Ltd. (RIICO Ltd.).

2. The applicant has submitted that RIICO Ltd. had set up Karni industrial area

in phases in the years 1998, 2OOO, 2OO5 and 2O11. While mentioning the

historical background. and violations of envitonrnental noruls by RIICO Ltd.

and issuance of letters/show cause notices in this regard, the applicant iras

also referred to letter dated 2L.O2.2O22 of Regional Oflicer, Rajasthan State

pollution Control Board, Bikaner wherein it was observed that RIICO Ltd. has

obtained EC from State Level Environment Impact Assesstnent Authority

Rajasthan on dated 11.04.2017. As per point No. 11 of EC, there is a

provision of Rs. 260A lacs to set up a CETP, Rs. 175 Lacs for STP, Rs. 300

Lacs for development of landfill site for waste disposal, and Rs. 8OO Lacs for

a line of internal effluent conveyance system etc., further as per point no' 13

of EC 'RIICO Ltd. is proposing to install a CETP for treatment of effluent

generated from existing Karni Industrial Area and Industrial Arca Bichhwal

ensuring aZero Liquid Discharge facility in the proposed project area". RIICO

has not submitted compliance report or the conditions of EC. The applicant

has submitted that despite EC conditions RTICO Ltd. lr.as not made any

arrangement for drainage of trade eflluent. For the last 14 years, industrial

eflluent is getting accumulated in Karni Industrial Area and now 15OO rnillion

liters industrial eflluent is accurnulated in 146000 square meters area

causing environmental pollution and contamination of water. Cornplaints
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3.

regarding environmental pollution and non-compliance of EC conditions were

made to Rajasthan PCB but no action has been take'.

Considering the issues raised by the applicant, Hon'ble NGT passed following

order on 1lth July 2022:

"Inuiew of the auerments mnde in the apptbation, it unuld be appropriate

ta haue. a faetual and action taken report from a Joint Committee comprising

of concerned Regional offrce of MoEF&cc, cpcB, 1GWA, state pcB ancl

District Magi.strate, Bikaner. state pcB tuitt be the Nodal agencg for

coordination and compliance. The Joint Cornmittee shatt meet uithin four

weeks, undertake site udsits, look into the grieuances of the applicant, uerify

the factual positian and take requisite remedial action by fottowing due

process of laut."

Accordingly, the Nodal Agency sought the norninations from the concerning

departments and shri Mahesh Dutt Rrrohit, Scientist c, from Integrated

Regional office(IRo), Ministry of Environment, Forest & climate change

(MoEF&CC), Jaipur; Shri Praveen KumarJain, Scientist'B', Central pollution

control Board(cPCB), Regional Directorate (central), Bhopal; shri Mohit

Jain, Scientist B', central Ground water Board{cGWB), western RepSion,

Jaipur; Sh. Bhagwati Prasad Kalal, District Magistrate, Bikaner and Shri

Neeraj Sharma, Regional Oflicer, Rajasthan State Pollution Contr.ol

Board{RSPCB), Regional Office, Bikaner were nominated for the Joint

committee. (copy of nomination letters are enclosed as Annexure R-11

This report is being {iled by the aforementioned Joint Cornmittee after

conducting the lield visit on 23.d & 24th of August, 2022, looking in to the

issues raised by the applicant and discussing with all stack holders i.e.

District Administration Bikaner, District Industries Centre, Department of

Industries, GoR, M/s Rajasthan Industrial Developurent and Investment

4.

5.
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Corporation Limited (zuICO Ltd), the Applicant Sh. Narayan Das Ttrlsani son

of Late. Kishan Chand T\-rlsani and various inclustrial representatives durtng

the on-site meeting convened on 23.08.2022. (List of participants is attached

as Anrtexure R-Q

6. The area under question is "Karni" and "Bichhwal'Industrial Area of Bikaner

district in the state of Rajasthan where large quantity of effluent and domestic

sewage has been accumulated at various identilied places within the

Industrial Areas. M/s RIICO Ltd. which is a Government of Rajasthan

enterprise, is responsible for establishment and maintenance of Industrial

Estates in the State of Rajasthan, is the project proponent for all these

industrial areas.

7. The "BichhwallndustrinlAred was developed by RIICO in the year 1982 and

"Karni Industrial Area" was developed in phases and each pirase has been

named as "Kami Industrial Area Phase f' (developed in 1998); "Karrti

Industrial Area Phase [" (developed in 2000); oKarni Split Growth Centre

FGC( {developed in 2OO5) and "Karni Extensbn Ind.ustrial Area" (developed

in 2O11). As, only the *Kami Extension Industrinl Area" was developed after

2A06, the Environtnent Clearance (EC) for the same has been obtained by

M/s RIICO Ltd. from State lrvel Environment Impact Assessrnent

Authority(SEIAA), Rajasthan vide letter no. F- (4)/SEIAA/SEAC-

Raj / Sectt/ ProjecCat.T lcll97 8) / 1 5- 1 6 dated n .A4 .2O L7 .

8. The main type of industries in the Bichhwal Industrial area are Food Products

(Sweets & Narnkeen Manufacturing), Woolen Yarn Processing and Vegetable

Oil Rehneries. A1l above industries are involved in effluent generation process.

Some other small units are oil expellers, cardboard or corrugated box making,

dal mill, clay grinding &insulator tnanufacturing etc. In Karni Industrial Area,

majority of the units are based on dry process like grain sorting, ground nut

decofticating, dal urill &, woolen yarn (no effluent generation - only carding)
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units. Water using industries established in Karni Industrial Area are mainly

Woolen Yarn Processing and Food Products (sweets & Narnkeen

Manufacturing) involving effluent generating process.

Factual Obsetrratlons

9. As per the records submitted by the RIICO, about 287 industries are

established in Bichhwal Industrial Area and 633 industrial units ar€

established in Karni Industrial Area (Phase I, Phase II, SGC anrl Extension).

Besides this, residential colonies and commercial establishments have also

developed by RIICO in the aforesaid Industrial Areas.(Detailed as provided by

M/s RIICO Ltd is attached as Annexure R-3)

10. As per the records of Rajasthan State Pollution Control Board, 190'no's of

industries are under consent mechanism. Out of these, 31 Industr.ies in

Bichhwal and 3O industries in Karni Industrial Area (Phase I, Phase II, SGC

and Extension) are using water for industrial use and thus covered under the

Consent mechanism under the provisions of The Water {Prevention and

Control of Pollution) Act 1974 as well.

11. Further, In Bichhwal Industrial Area, all 31 units covered under the Water

(Prevention and Control of Pollution) Act t974 are small scale units and in

Karni Industrial Area (Phase I, Phase II, SGC and Extension) out of total 30

industrial units covered under The Water (Prevention and Control of

Pollution) Act 1974, there are 28 small scale wool processing units & food

products units and two large scale food processing unit. All the small-scale

units have installed ETP in their premises and two large scale units are

having ETP with RO and maintainingZLD. Out of 31 industries in Bichhwal

Industrial Area, 27 units are having valid consent from RSPCB, 1 unit is

after direction of closure issued by State Board and show cause notice

been issued to 3 units. similarly, In Karri Industrial Area, out of total 30

industries, 21 units are having valid consent from State Boarci and show

cause notice has been issued to rernaining 9 units. Sonre of ttrese units wer.e
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visited by joint committee and ETP was found operational in these units.

Detailed list of units having consent under the provisiols of The water

{Prevention and control of Pollution) Act 1974 along with their pCM status is

attached as Annexure R-4.

12' During the field visit of Joint Committee on 23.d & 24th August 2a22, it was

observed that in the low-lying areas of both Bichhwal and Karni Industrial

Area, water has been accumulated since long and the stagnant water has

formed cesspools. It was also observed that all the drains constructed in the

industrial area by RIICO, terminates into these cesspools resulting in rapid

increase in quantity of accumulated water in these cesspools.

13' The effluent discharged by the industries, domestic sewage as well as rain

water is getting accumulated at these cesspools within the industrial area.

There are sorle human settlements {encroachrnent) in the Karli Ildustrial

area and domestic effluent frorn these unauthonzed settlements is also

getting accumulated in the cesspool.

14. It is noteworthy that till date, no facility or mechanism has been d.eveloped

and planned by M/s RIICO Ltd for final disposal of the effluent in any of its

industrial areas in the region which is the main reason for causing nuisance

in the said area. As per RIICO Ltd., Bikaner letter dt.06.10.2021,

Commissioner, Department of Industries, Govt. of Rajasthan has nonrinated

RIICO as Implementing Agency for the project for establishment of CETp at

both Bichhwal and Karni Industrial Area under MSE-CDP project (Copy

Enclosed as Annexure R-5). As of now, the RIICO has allotted the land for

both CETP and SPV's have been formed and work order for prepadng a study

report for management of effluent/waste water generatecl from industrial area

Karni Phase-I, U, SGC and Extension and surrounding areas including

tion of land has been placed.reclamaV
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15' All the cesspool locations having accumulation of eflluent were visited and
samples were also collected to ascertain the characteristics of accurnulated
water. Details of cesspool locations are as follows:

Industrial Area Extension

16' All the locations of cesspools in both Karni and Bichhwal
were visited by the joint team and various observations were

are as follows:

r As per Google map images,

a) Total area of cesspool no.

peripheral distance is approx.

Total area of cesspool no.2 is approx. s-6 Ha. and totar periprreral

distance is approx. l.2O kilorneters.

Total area of cesspool *o. 3 is approx. 16-rr Ha. and total
peripheral distance is approx. 2.O6 kilonreters.

Human settlement (Encroachment) on RIIC0 land adjoining the

cesspool no. 1 was observed.

RIICo drain was found terminating into this cesspool no. 1 which was over

flown and back flowing was also observed due to which flow at the

termination point couldn,t be measured.

Industrial Area

recorded which

I is approx. lS-14 Ha and total

1.71 kilometers.

b)

c)

\ -' 
It was observed that one unit situated in agricultural land nearby

V ::;..r. 
'' 

was discharging its erfluent through RIICo clrain into
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Bad odors were preva,ing around the nearby areas of a, cesspools.

Although no discharge of effluent through tanker i.to the cesspool was
observed during the two days visit of industriar areas, however the
possibility of the same cannot be denied.

o Google images of these cesspools with approx. size &accurnulatecl area
and photographs taken during the visit are e,closecl as Antrcxu.re R-6.

17' The samples were collected from these cesspools on August 24t.,., 2022 by
the joint committee with the help of RSpcB Bikaner office staff and sent to
Regional Oflice, RSPCB, Jodhpur Laboratorv for ana\rsis of different
parameters' The reported concentration was compared with general
standards for discharge of environrnent pollutants part A of Sehedule -VI of
EP (A) Rules' 1986 and it was observecl that the Total suspended solids (Tss),
chemical oxygen Demand (coD) and Bio chemical oxygen Demand (BoD)
pararneters were found exceeded fi'om the prescribed lirnits. Exceecling
results of these parameters indicates presence of high biological load i, these
cesspools' most probable reason of which is Industrial & Dornestic eflluent
coming from the industries as well as domestic discrrarge frorn r.esidential
and commercial areas. pH of sampres collected from cesspool no. 1 & 3 was
also found exceeded frorn the prescribed lirnit. Detailed analysis report and
Google image of sampling locations are enclosed as AnrtexureR-7. prescribed

general standards are enclosed as Annexure R-g.

18' The source of water suppiy in the industrial area is through RIICO supply as

well as through water tanker procurement. It is noteworthy that there are S

bore well in the said region (3 in Bichhwal & 2 in Karni) by Rlico but no

approval from CGWA has been obtained for the sarne. Details of Bore wells

as obtained from RIICO ltd., Bikaner is enclosed as Annentre R-9.

19' Further, as per the records of CGWA, 2 nuntber of industries are having valicl

approval from CGWA for abstraction of ground water whereas, t1e committee

feels t'hat there may be many unauthorized ground water users who has not

foint inspection in the matter of OA 4ZZ of 20ZZ Page 10

Page 7



obtained the necessarJr approval from CGWA. To know the exact number of

ground water users, a door-to-door survey of industrial areas uncler

consideration, is required.

2O. It was felt by the cornmittee that the accuurulate<l water may have

contaminated the ground water of the region as there is a possibility of

percolation of pollutants down to the ground water table. Therefore, ground

water samples from existing bore wells frorn various locations were collectecl

and analyzed in the laboratory of the State Pollution Control Board. The

details of bore well samples collection points are as follows;

a. Bore well No.1-RIICO Bore well no. 1 of Karni Industrial Area, near

RIICO office (J.En Mini Phase), Karni Industrial Area, phase - I,

Bikaner.

b. Bore well No. 2 - RIICO Bore well no. 2 of Karni Industrial Area, near

Railway Track, Karni Industrial Area, SGC, Bikaner.

c. Bore well No. 3 - Bore well no. 1 of M/s Bikaji Foods Inter"national

Ltd., near Gate No. 2, Karni Industrial Area Extension, Bikaner'.

d. Bore well I{o. 4 - Bore well no. 2 of M/s Bikaji Foods International

Ltd., backside of frozen plant, Karni Industrial Area Extension,

Bikaner.

e. Bore well No.S - RIICO Bore well no. 1 of Bichhwal lrrdustrial Area,

near Railway Track, Bichhwal Industrial Area, phase - II, Bikaner.

f. Bore well llo. 6- RIICO Bore well no, 2 of Bichtrwal Industrial Area,

behind Arihant Solvex Pvt. Ltd., Bichhwal Inclustrial Area, Phase - iI,

Bikaner.

g. Bore well llo. 7 - SKRAU Bore well no. 1, Near Entrarrce Gate, SI(RAU

Campus, Bikaner.

h.Bore well I[o. 8 - SKRAU Bore well rro. 2, Near canteen, sKRAti

Carnpus, Bikaner.
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21' Total 08 no's of ground water samples were coliected fronr the various
locations in and around the cesspools as well as industrial areas and
anal5zed for various physico-chenricals paranleters and healy rnetals
parameters to get an idea of possibility of ground water contamination by
these cesspools' Results were compared with drinking water standards IS
105o0:2012' It has been observed that pararneters like Total Dissolved Solids
(TDs), Totar Arkalinity, chloride, Nitrate, Nickel, calcium, Sulphate and
Fluoride are on higher side. sorne traces of heavy metals were also founcl in
the analysis of some of the samples. The comrnittee felt that the possibility of
ground water contarnination cannot be ruled out if the stagnant eflluent is
left as it is, for very long tirne. Ho*"u*, a detailed stu<ly cornpr.ising the
hgdrogeological cond'itions of the area is required in this regard to ascertain
the actual condition of ground water forwhich any institute of national repute
may be engaged.

Detail analysis reports along wittr Google images of sampring rocations

are enclosed as Annentre R-lo.Drinking water standards as per BIS _

Drinking water specifications (IS: lo5oo-2o12) is enclosed. as Anrrexure.

R-l1.
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compllance statrrs of Environment clearance (EC! &

22. M/s RIICO Ltd. had obtained Environment Clearance from State Level

Environment Impact Assessment Authority, Rajasthan vide letter dated

LL-O4.2017 far Karni Industrial Area, Extension. The RIICO had also taken

Consent to Establish {CTE) from State Pollution Control Board vide letter

dated 17.A2.2O12 for the said area which was valid up to 30.11.2O14. After

expiry of this CTE, RIICO has not applied for CTE/CTO liorn State Board till

date.

23. As per point number 11 of the EC, provision of Rs. 42ZZ.2g Lacs is made for

Environment Management Plan of l{arni Extension Area which includes Rs.

2600-00 Lacs for setting up CETP, Rs. 175.00 Lacs for setting up of STp and

other environntent remedial nreasures etc. As per Point no 13 of EC "Duing

the operatbnal phase of the project, water poltution wilt be in the form of

industrial elfluent as unll as domestic efflue.nt from i.ndustrial units in the

industrial area. Mitigation of uater pollution will be responsibititg of each

indiuidual industrial unit. Polluting units utill haue to install ETP and/or S?p as

per their requirement irt compliance with the RSPCB no/rnr.. AltfuottgltRllCO is

proposirtg to install a CETP for treatment of effluent generated..from" existing

Karni and Bichhwal Industial Area ensuing a. zero tiquid" discharge facititg in

the proposed Project Area-'

24- Fat setting up CETP in Karni Industrial Area, a special pur?ose vehicle (SpV)

has been constituted named as "M/s Karni Bikaner Water Enviro

Foundation" in the year 2016, Similarly, for Bichhwal industrial Area,

another SPV named as "M/s Bichhwal Eco-Friendly Foundation" has been

constituted in the year'2017. Land has been allotted to the both SPVs by

RIICO on token prerniutu amount of Rs. 1 only for setting up of CETP at l(arni

Industrial Area and Bichhwal Industrial Area vide RIICO letters dated
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26.O7.2018 and dated 26.12.2A19 respectively. (Certificate of incorporation

of SPVs & land allotment letters are enclosed as Annexure R-12)

25. Further, it was informed by the representative of RIICO that they have

initiated the process for seeking Request for Proposal (RFP) for preparing a

study report for management of effluent generated from Karni Ph-I, n & SGC

and surrounding areas including reclarnation of larrd located in aforesaid

Industrial areas. The stipulated date of cornpletion is 5 Novelnber 2022. (Copy

of Work order is enclosed at Annexure R-131

26. It is pertinent to mention that RIICO has been nominated as implementing

agency by Industries Department, GoR for setting up of CETP at Bichhwal

and Karni Industrial Area under MSE-CDP Project. RIICO has requested SPV

to apply under GoI MSE-CDP Scheme vide various letters for grant of funds.

At present CETPs are proposed, SPVs have been created and land for CETP

has been allotted. As of now, a little to no efforts are being done ll-y the Project

Proponent (i.e. M/s RIICO Ltd) for compliance of Environrnent Clearance

conditions as important conditions such as establishment of CETP & STP,

obtaining Consent to Establish, management of MSW, developrnent of green

belt etc are not being complied. Further, SPVs has also not done required

efforts for making industrial units as rnernbers of SPV and also not applied

under MSE-CDP schemes for grants of funds. It was felt by the committee

that neither RIICO nor SPV has initiated any concrete action for setting up of

CETP yet.

27.\t was observed that there have been repeated efforts frorrr Rajasthan State

Pollution Control Board (RSPCB) for pursuing RIICO to ensure the

compliance of environmental norrns and details of the same are as follows:

A. On the basis of various complaints received in the State Board

against RIICO regarding non-contpliance of EC Conditions, RIICO

Extension area was visited by Board's O{ficials on dt. 25.06.2020. On

the report of aforesaid visit, show cause Notice was issued to RIICO
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Ltd., Bikaner for intended prosecution under section 4g/44 of water
(Prevention & control of pollution)Act, r9T4 ondt. 02.0g. 2o2o(copy

enclosed as Annentre R-14/A) and again issued on dt. os.10. 2o2o

for intended legal prosecution unde' section sz,gg & 39 of the

provisions of Air {prevention & corrtrol of pollution} Act, i9g1 and

section 49 & 44 of water (prevention & control of polution) Act,

l974.lCopy Enclosed as Annexure R-14/ 81

B. on the receipt of various conrplaints regarding non-complia,ce of

conditions of EC; chairperson, RSpcB has written D.o. Letter to

Managing Director, RIICO ltd., Jaipur on dt. 13.o2.2021 \r,rith request

to facilitate ear$ setting up of cETp for both Bichhwal and Karni

Industrial Area. (Copy Enclosed as Annexure R_14/e

c. RSPCB has again issued show cause notice to RIICO Ltd., Bikaner

for intended legal prosecution under section gz,gg & 39 of the

provisions of the 43 & 44 of Air (Prevention & Control of pollution)

Act, 1981 and water (prevention & control of pollution) Act, l9T4 on

dt. 04.01.2022. (Copy Enclosed as Annexttre R-14/Dl

D. Official of State Board has again visited the Karni Industrial Area

Extension on dt. 29.os.2o22. As per obsewations of the said visit;

chairperson, RSPCB has again written D.o. L,etter to Managing

Director, RIICO ltd., Jaipur on dt. o8.o4.2a22 with request to take

immediate steps for preventing further collection of effluent, clisposal

of presently accuntulated effluent and fulfilhnent of EC Conditions

(Copy Enclosed as Annentre R-14/9.

E. Regional office, RSPCB, Bikaner vide its letter dated 2s.o2.2022 has

requested RIICO Ltd. Bikaner to provide point wise factual report in

the aforesaid matter (Copy Enclosed as Annexure R-lS). In reply of

that, RIICO Ltd. has submitted factual report vide its letters dt.
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18.08.2022. Key points of submissions made by RIICo are as follows

ii.

RIICO has provided land measuring 24282 square meter to
SPV i.e., M/s Karni Bikanel' Enviro Foundation and land
measuring 2OOOO square meter to SPV i.e., M/Bichhwal Eco
Friendly Foundation for establishment of CETP vide its letter
dated 26.02 .2AI8 and 26.t2.2AL9 respectively.

RIICO has issued show cause notices to member units and
directed them to become mernber of SPV"

RIICO has written letter to SPV and advised to submit
application report for grant of financial aid under Govt. of India
MSE-CDP Scheme.

RIICO has given work order on dt. O5.O8.2O22 for study report
for management of effluent generated from Karni Ph-I, II &
SGC and surrounding areas including reclantation of land
located in aforesai<l Industrial areas.

11l.

lv.

F. Furthernore, RIICO has subrnitted additional facts vide letter dt.

3O.O8.2A22, which are as follows-

Quoting tlre Polluter Pags Pinciple, the RIICO has submitted
that the party responsible for causing pollution has to take
remediation measures to control and remove the poilution on
its own cost.

The consented quantity o{ effluenf generation is 178 KLD
However SPV of Karni Industrial Area has envisaged CETP of
1.5 MLD Capacity.

Karni Industrial Areas Pha.se I and II were developed in the
year 1998 and 2OOO respectively. At that tirne there was no
requirement of CETP. As such no provision tbr CETP was made
in the administrative and financial section of above industrial
areas.

Detailed Factual Report submitted by RIICO is enclosed as Aruruexure R-16.

l.

ll.

lll.

Joint inspection in the matter of OA 427 of 2022 Page 16
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Conclusions:

28' M/s RIICO Ltd" as project proponent, has not maintainecr its incrustrial
areas in scientific and environrnentally sound manner as well as spv has also
not taken the necessary action such as issuing uremberships, obtaining
funds under the various schernes etc. The accumulation of eflluent, sewage
as well as rainwater at several places within the industrial area is due to non-
availability of infrastructure and planning for finar disposal of eflruent. There
are heaps of non-hazardous industrial wastes (Municipal solid waste) at
several places within the industrial area. There is need of joi,t efforts frorn
both RIICo and SPV for prcper management, treatment and disposar of
industrial e{Iluent, domestic effluent and municipal solicl waste generatea by
the industrial units.

29' RIIco has nlade provisions Rs. 4277.29 lacs for Environmental Management
Plan of Karni Industrial Area Extension. out of total amount of Rs. 4277.29
lacs; Rs. 26ao lacs setting up of cETp, Rs. 175 Lacs for.srp, Rs. 300 Lacs for
development of landfill site for waste disposal ancl Rs. go0 Lacs for a line of
internal effluent conveyance systenr etc. have been ear-nrarked. At present, all
units situated in Extension Area are on zero liquid discharge (zLDtbasis ancl

e{fluent discharged from units of Karni Industrial Area p}rase - I, II & sGC is
accumulating in the cesspools. Though point no. 13 of EC of Karni Extension

Area mentions that "Although RIICO is proposing to install a cETp for
treatment of eflluent generated from existing Karni ald Bichhwal Irrdust.ial
Area ensuring a zero liquid discharge facility in the proposed project Area,.

30' Till the tirne CETP is established and becomes operational, for immediate

redressal of the issue, the RIICO must ensure any suitable final disposal

rnechanisrn such as Solar Evaporation Ponds with Forced Evaporatiol, High

Rate Transpiration Systern etc. RIICO must also engage any Institute of

National Repute or professionaliy competent agency for exploring the

possibility of treatment and renroval of existing eflluent from the cesspools.

foint inspection in the matter of OA4Z7 of Z0Z2 Page 17
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Drain Terminatinq into CessDool

Samnle Collection from Cessoools and Bore Wells

Preservation and Sealins of samnles

Joint inspection in the matter of OA 427 of Z02Z Page 20
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Visit bv Members of Joint Committee along with Industrial Reoresentatives
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Imagery ©2022 CNES / Airbus, Maxar Technologies, Map data ©2022 200 ft 

Total area: 1,482,638.80 ft² (137,741.65 m²)
Total distance: 1.06 mi (1.71 km)

Measure distance

Karni Industrial Area
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Imagery ©2022 CNES / Airbus, Maxar Technologies, Map data ©2022 200 ft 

Total area: 617,318.20 ft² (57,350.74 m²)
Total distance: 3,946.43 ft (1.20 km)

Measure distance

Karni Industrial Area
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Imagery ©2022 CNES / Airbus, Maxar Technologies, Map data ©2022 500 ft 

Total area: 1,826,793.60 ft² (169,714.68 m²)
Total distance: 1.28 mi (2.06 km)

Measure distance

Karni Industrial Area
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Ioll l'ret' llclpl.rnc Nrr lll(X1806127 Uxt' 7

L rrrarl Regrggggi l'-t1rt

I 14, 'tccli-ljikaner 151- CIiTP) /RP( t}' }'}|1 }3( }J I

(irrreral [,larager
Kilco ljd..
Kerni lndusrial Arcq

suh: Show causc noticr lirr irrrrrxlcd prosectrtiur under sec{ion 43i 44 <t( thc l#atc'r

(Prcvcntion & ('onrrol .rf l\rllr,rtiorr) Act, lq74 in rcsJrcct of Karni lrdrstrial Arca

& Contml of Polluticn)
of the

restoring thcn
Conlrul

:

cslled as thc has been colrferred f)wcr$ to trkc such e$ ar

prrv€nlkm sd connol of \t?tcr pnlluti*n and for mei

of uralcr.

Arxl whnleaq an tndrstrtd arta t}}mri-r. K.i|rrr lndtstriel AreS lm't hCCn eflat{i*hsl al lliLrotsr

bv RIICO Ltd. (hcrcrnsfter callcrl ;m llx "l'rolctt llrolxurnt")'

Antl wlcr(ar du-ir4, operafio' ol industrte1 }n lht karr'lr lrdustrtal Area cl'l}rrerrt ir gerwr:rtr:i'l

anr^i rlirchargcd t nttl thc ell vlt I ) rl l't rr-r rl

.\rr.i wltcreat \rttioll lii ul't!rc \\aler Act Pfr,\!df\ lit,tl rtlr pcr>ol sllall Ltnruirrql) cilll:'( rll

rrrl- rnaticr. iletcrmined tn acc<lrdarre wilh srrir
i:r'r rrril atr-r privlrous' noxl()u

sHndilds ls tnay hc laid doutr []oard- to enttr lfito an] su€am or wrll ()r Jcwi:r (]r (rrr

laltJ
Antlrr'lrtrt:as.section25?6oIlh{.w*l('|ActJ'rtlrt,Jrsthatrxtpcrsonslrallwirlxxutlrcprt:vlirur
cofticnl ol the Board esrablish or uk{ irnt 51ctr: ro crtahlislr" any rrxhxrry, operatiurr (r p'rocari}

oi'*y ,r*o*c6 and disposal s)'sitct, ()t art\ (riension ur additiol th€feto' whrh rs likcly ttt

;;;;.;;;;g. .,, r-a" efl]uirrl irttrr a strcum or u'cll ot s*r*cr rrr txr land .r lxirqg irtttr usr:

o1f ,,ai ur 
"lteicd 

firllcl tof tht r'lr:r'harvr: rIt \r'trar1' gt ltnr'td efIIUCnt (1r bcgtn trt mAkC al! rx'ri

dis{:hilrr;c {11 :tr\ 'atco{ trad( ellluclu

Arnl r*llcreas goll$cfi lo suhltsh u$'dcr lhc Walu Ar1 t}a!i Fantsd vide

tr tlt :0t) srrblccr to thc crxrdititxn ints alta that cnvironmgnlal clearancc shall trc sol

fronr Sl'.lnA for rrrstallation crl ('l'l? Iir tutrscnl tt cslahlish rA.a$ valid uP$ ]0 I I ?014'
-,..-^-----. .,,4-

Arrtl wlrrlcaS, thr: EnvrfOnmCtrt ( leararrie ilar irt'r:tt Elantc{l tt} thc PIOIOCI Pr0f}On't'tl vrdc lel|ct

darrrl I Ill{ 2(}l? }ubtccl to tht cortdiri(,lt\ lnler-3llB thal El} tlrr r'l(lustrirt shall tx z'sro

(il5filaig.J,.rrrils anri should irar,c lh{ll $utnrtl 'ril'llirertt e11]ucrtt 1t*n16cnt platrts irn'l llrc

trcal\'il cllltlf ltl rlxrrrli [x trrrriil lrr lltcir tlu t: prclnt]-c''

{rul rtll(.rrar. llx harnl ll^tdtr\11l,li '1r,;'a .ra' I]\lv--il!''l "r' l(' (X'J')l(l hi Oliicr;rlt dl llt' l]rtlrt[

Jll(l Jt,l lll! lllilx\. ll{xl tl uit\ r}ll\t'l vr.{l i riiti

r lllat ctrtntlt(tlt cfiucnt lrcnlllu"lll [llrrt {(l il'i it;" tr('}l t'ta*It *tahllshcd lor lrgalm('rrl (}l'

c{}'lrrcrrf gCnclrtt:ri lrptrt llrc Karttt lirtirtstri;ri Arrl illl'l lhC elliur:nt Eel}Cftltl"dr diSChargcrl nr

the lndilslnel kx;rlrrl ln tht K.lrllr llxl1,tlrl,tl 31g.r 1r rlr$h&rt.fd (}|l (r1Xn ltrui withtxtt arrr'

lrcalmctrl-

Jj t L,)
T; "F i'1

I a 
,l,rt

;f\"{Fd
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Illiil !c\1 .t!:L lr-';ttln(Iil ll;.tttt h.r|r.!: lr{'.'i. ,,r-r-:i .,' t,,: it.. t!.(.rrlnlctll {tl iar$il}.c sfllffi}L1ii
irdrtt Utc ititltrrlr iai .rre:i.

lhli th* l'tttjcel l'rolxrnrnl hay tatletl to errrllrrir r\rll] thtl c\)ndllh]n] llo, Atil. ,rlul, r\al l-
4:rlv. Al)i. :\l'1. Ah:. Ah7. ,\h(,,. r\lil.'. Anir At th. nhJ.l, And llJ ilnpo$cr, in thr.
i-nvrr(}nnlfirr ( lc$ranc€ gffiflle{i h) \l--1,,\{ rirlc icttcr t l4('t),StjlnA$bAC'
It;r1.'Sc,.1t-t r-ert { atqfi1\, l5- l6 ri*tcd I I lt,l ::ttt-l

A;rrJ rrlrrr.enr- tlr ],rrrjer:t llru,t1xtntl':l h;rt rxrt Affli{Ll l,"tr rtttr:w&l ol 6rr}4crtl 10

Wster Ael
.drrd r oluerr.atitrrt! lltr-rr+. tlr.rr tlrr. llroir.. t l)rol),lrrclt ltar lail.rl tt,
ccrdrtrnns ol iitld r()n:}frrl to c$*bl'Sr and alSO h**

i'l rltrd ultcrcas, tht indutry has fbilcd to co,l$'tlv rhr pror"r$r{:ss ol'thc Watcr Ast which have
t:ern viewd seriously try rhe Boar<!.

|4. A$d r#hercat, c{rntrsvcn ioa of tr,c provrsions of rtraion ?1 *#rxxrtion?3{Z*attfu.ttf*te( t\ar

Regional OlIie, Eikawr by 3O.@.?020lhili&S xhich
ufider tlrc pnrvisioor of rhe Warer Ae without any lurthcr

'["his beerr appror,aI ul-thr rxrmpet*,fi1 tlrfibt\|tt,
/

l Niraj Mathurl
t il(' t l.iq*id Wa:itc)

I hrc: 0l.tl9,lt)2(,
rrrhrlllaxr*n arxl tg.r:rarv i!rlr&/l "

Rrgitrrral f3|I\utr i{rgirrrtirl (){firc. Htl|{'li l\;kutt', k',r **itnratiu: ltlt'n. r'rrrrlt,rl.'lrrrrr
$l lhl$ n(rliL:c lo thc llrr.,1cr1 PrrrJ:gr11';1; Ihl Jirrharge ,rf cl]iut'rrt hl rrrrlrvrrlulri induitt'r.:.thc llrr.,1cr1 Pr,.rforrt':rl Ihl Jirrharge ,rf cl]iut.rrt hl rrrrltvrrlulti indUitr'r.:,

outside thc ;wrnise* i* violrrim of LIC condirbm; pbasr: forwrrd tr$rus of. fi{}elf lwfl'
eo*rpliant ilrdusriw ta ths c,oncernod (";roup tnr &sco*sy gd,y.iqt$.

-) Mastrr l'rlc. i
JT

(.1(^ ( l.iqurd t*rytnl

is,a crimirurl fiffenc€. punixh*bla u*ul4q bLlc;tion 43 &. 44 $f $w Wal;er Act.
Thutforc. *re lloatd. in vicw ol abovc slalrrl rwmt*nplistllh anrl virdufrixrs ll' ih...

p;ctisii;r,r ui ilrt '#atcr Act, laicnds to ifii{ialc prosccufi$n urJcr section 43144 of thc Walcr Act
again$ tk Proicct lroporrent and ofticers rroponsible l'o

l* casc you bavc sn, rtlbmissi&trs] reply a&ain$t

t

llL

II

pr*visir.rn*r i,r' th{: \\'rrtrr Act.

notirc.

I l.t, f'rc"h'ltrhanrr {11- ('l llr} ttPC}t, tly. I J* }.1 |
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t{:iiastirxrt \l;tir' l',,lirttirrtt ( rrrrrol lfurartl
i i. 1.::"t r',t.\\': 1. 

"'. 
tt:,:,l ', , I :. , .t , ,., :t' l**t,t*"lili"f-i4

':'' , 1')\'"1:ttt l1" I .'. , .lIcmb*r-Se{ft$L1tE1pSgg;'in

llrfarclrce' -

e)

r Rcgd fbsl

I l{,rlc,-lrlilrknrrcr(411/RI'{-'tl/l}&( | t 7 rl *

MIr 8IICO.lj{l.,

hntustr{a, Arrr l(rrni fxtcffibn. $bhhwrl'

VithSc-Ctu& Carbi & 7 BXlf .

"t'c|nstl & flistttut -Alllutcr. n*Jrxhert,

Subi*ct, - Slrow c:aillc nolice far inl*r&ul l*gal prosecutbn urxlcr

prousbns of thc Air {fre.vorlrcn & Cbntrol of Pollutb*r} Act-

q4 rr{ ttx Walcr {Prrventi$ti * C?fftfol of Pollutlon} Acf

&vckrpnrcnl plan.'Karnr.Lxlcmmn' al Bichw*l' Bikaatr.

Conrplains rra,ivcd fisrn Mr, Devkishan Gawlanl W,rg11fqg9det q90t-?f,/?fr.Z5013&ffi-

7il.CI3.2,O?8.W.O7.2*?|{..27fr7.2Ar.O and 24.O7"?j83j0 t$t rwt otrt*ining cr\.{N*wt tr*mr#3

to tslal,lrrh ar u'rll as lor ( (lltv'rll ld ogrralr ;rs lrr ,\{lS rrcoid

? Axd ivlrf reas. tlx *ard proJfl'l v/at l,tlrrf.{"k:d hy llanrd C)ffnnls of llegianxl Offttr t}ikatx;r rut

:1,,O6:Olt] itrrtl rlurrrr3 lrlslx.lrotr rl ltar trr'rr aqrrrlrlrttcrl lhal urtil lrat slartrrl 161131;rg1'f6rtt u'ot't

u rlltr"rttl litkrr ( oilxrfil uttdrt Art *r I illti:i \\'itlrl A{"t lrol/l'i, Slalc &aard

l'age I ll l'

for said projcct and far non cnmpliatrccs o{ Lnvuonrr1c'nLa! $carurcc ddcd I I (}'l ?O I 7

thc Atr Acl camc rn to force ln whole ol lhc stalc at l&1axttwnw.e.f I6.05. I 981

2 An& whfre{rs, rhe said Water and Air Art arc cnacled to 1x}vidc tor llw prcvcnlnr * i:ontrrrl ol

\\falt.r arrJ Arr Prrlluticrn an(! {rrr tlrt rrr.rrrrlarrrur.q arxl rcJlontlt thc wlplcsomrnerJ ()l Walrr ;trtrl

Atr

.1 Ard whfrTa: kecgln3 lhrs rrr vrcu, llrc Board har lrcn confcrrtd powefi lo takt tut.h stepl a} ar'(

,}ffifr$ssry fnr tlxr 1rn'vrrrli*rn. r$tltfol I ahalclrrtrl ol walcr ttld att

4 Arxl whcrcas. scr:tion 2 I o{ thc Arr Acl artd scrJmn 231?,6 a( |l**

operalirr;1 atr tfflrr$rral plant ard d*v;lwrVt o{ av *ttd sra;Er pallulr,nl*

c()nrcnl of tlrc Slatr tkrrd

And wlrerr:r:, Lhr untl r t"r6,agul rn cxlfllsloll at itfi!"a*tri,&l ilrta dgselcrp$wttl

in<lugtflal arce, &t tlrchhwal tltkancr llriil ts c$vercd under Gr:aqlr ctlC8or),

rne{lran.irnr of Statr lkurd rrr <'otnphancr or' \\'at*r Act a*d Nr Arrl

t, Alt(l u,lprras tlrt tlrit ls opr;illrrs u'ttlxlll valrd c.onlcnt l'fotr Statr Eoard arcetln'r ("ottrt:rrl ftr

rrlalrlrrlr riatril 10 t]l l2 lrar lrrn t;xlxrul on 1$ I I I E and unfl, lus nsl

nar ,{ /{- dq*

tL agV .

b) Inrpcr{ion of unil d^LedZO$*-ZAZQ

Str

fhir is withoul prejudice to thc nght of thc hl,a.lasthan $iate ?allrl{lwn

call& n tl6 Boad') to iflitiate pm(re"di*g undtr tlrc proYistsfl$ af *ra Welff {fB.ft$lon &

P*llutronl Art. l9?4 {hcrcinafter callert as thc lVater
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lf ;r;a ttha tr Il;r{r l,nllr ilkw ( .qtntrtil 
l)uard

, IrrtJ{jt},r[l, r i_ l.fisr,tt.,:. , . . ..irrlrrrl I r,,;1111,. ]*t1x:t-ltt]yqrtrl;irir:it'. {tlJl \,r;rr({*:-t ;,t.'t,. , r,. : memttr--;e+f"eqifVlg]rlxjb.nic.in

obsen'cd-
a. Tha{ lhr unit has nol applretl for cnnsent to

b That lhc unil ha-t starlrd cclntlrustion w,;rt withour obtainin* prlor cons€nt lo opcrarc
from Stlte Board.

provisions of the \ryarcr (Prcyention erd eoflfrol

of Pollulronl A,r:t. 1981

Thercfore. the r,r(fur l$ prcvert lurthcr ncrn-eolnplt&&te of tlrc provir{tr* ${ lhc Arr Acl

and th€ Water s1op the (loa5lruction

i{' And whrrean" r?rlo{-1 rronrplatns hal lrce,rr rcfcrvcd w$rrl ttw usi atd letw ltg* b*ett vttttwt by
8o4$d O,XIulah o{ Rcgrortal Of.fitcc ttituncr rn rlrr"rr in*poctipn glryrl &td l?.O7.ZOZOabng wlth
non cnmplianccs o[ f nvrronnrcnrar clcararrcc datcd t r .ol.zal?

-1'' Aru' whereal. finnr lhr" av3lllabk rac.or:d o{ tha. *ail Lrd e**t e.yamtn4ng ttw tntry:tlrln repor{

c Tlral .lhe unit har wl rrulatlr.d CLTP for lrr*rtu*lrd tu irldrustdu.tl efllucrl as pruposal in
Invimnnrcnl*l ckarsncc d*lcd l 1.o4"-zolr rs c*o,trcels condrtbrl.

d. Tlrai thc unit lras not rns{alled STP as pr$po$sd in Environmeatal Clp,arg;1rry datei
I LA4.20t7.

c. Thd the unit has

rainy sw.sln.

t. W1*l ltle untreated,cf{lueflt fmm woolen srcs@**t&,ytW@ uniB war f{xrld
sgfllcd arul creatrng nulsancr rn nearby arca

8 Thal lhe unil has not complicd all csrditbns of Enrirpnracntal c|rz,rarxr delid

I I M:?fr17 ilfi{, alxl rnot ruhnittcd ta nwnthly wQrylnlr.rr.tryfuat'tl*.lrrtrw,.
W. htld wfuw**" it ir slcar fmrn tl'rc afuve o*sn*d twrt*w&plfolnw llrm*,,r*ra tndntrtry,twe tukd

Copy tr: following for infonnalpn and ncctxary acir$n'

It\o J' Regronal Oftrcer. lte3nnal Officc &S8CB' Bikaner wlth rcquest m verify

thcunil.ifzu,yAiroessuffdrllivary*{*'hrstrolicct$il$*rd|l,ttly

? lt{aslcr fik: al S}xrw tarrsr lloll(:e

0{ircr along wllh * cOIIJ- tr: Itrgntvrl Office. Bikan e t l>y' 2& |0'2AZO failing which lke troad *hall rrri{ialc

legal pro*ccution,&gainst thc ulul and tts occuprers undsr the prtovistoru af tt€ l*t Acl itrtil lhe Water Arl

inilialc legal prilsegtrtiorl urder xr:tion 37. i't8 and 39 of tlre provisiions of tlrc Air (Prcvenlicrn &trinlt*l af

pollutianl Act, lg$l an undcr srrtion .13 a*d 44 o{ thc Waler' {forv*rrtxrrr & Lorrlrsl ol Pnllutro[1 Aci'

197 4

tn ea*e you havc any obpctron aS,alns{ the aforcqaid k*fl actio& you ruly cul}'nit your reply til this

authonty
Yo*rs rinceitlY'

*-s4 -
V.S. Brijvasi

(51.t" enel GIC Il&[1

|"

t'agr 1 o{ 3

$ed"\
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SPCIi has been receiving many cornplaints regarding non-compliaacc of condition

of Enuronmental Clearance by RJICO and discharge of cffluc$r of lfumi lndustrial hrea"

fttkaner rcstrlting lnte &'aler pollution rn the ayea

ln thc Enrirorunental Clearance lener of Karni Industrial Arca (Exr.), it is

lnf,nlioned &sr RIICO is proposillg to inctall a Cbl? far

from e xistinE Karni and Bichwal, Indusuial fueas. Morcover. as a parl

to Rs 42 7?29 Crs submined before SEAC a provisron of Rs 26-ffi Crs

RIICO fur sening up CETP. RllC(J had rssued admrn rtration sanctioR fer Rs l?1.-37 Cr*

frr Karni lndustrial Area vrcle ]encr rlated l0 07 .:01 1. whcrern a provision of Rs ?6'80 Crs

was madc far rcnrng up Ct-..'t-t' lt rs an e xplrcrr condition of the IiC thst P.rajct Proporcnt

Eh*ll invssr & lcssl &n amounr nf Rs 42 7729 Cu (l;y:{o* rhr pr,oject itr put'into v*e} tar

rruplenrcnlrng various envtronmcnlal

([xtn ) has becn pul ICI usc rvtlllrt;:t

L'lexance conilition

prcrcctron mea$$cs. Ilrc Kam.i lndustrial Area

scitlng, up CF.TP rn vrolation of Environmcntal

I conslder thrs a serious rssuc rvhrch is rnvrting lots of carnplaints through diffcrent

platfonns rncludrng SAMPARK Portal

I havc bren rnlbrned rhat an SPV hx alrcady bcen formed ar Bikancr and therc is

drsputr wlth RIICO regardrng sharing of cost of CETP RIICO has already

brfrrn SITAC fur rnsralling ('E'f P.

thrs rs ro rerluesr you ro look :ntc tlre maller & tactltlate early senirg up of Clll'f
rvhnh u,ill ralie care of ef{h:ent gerxrated both b,v Brchwal Et Kwrn lrdrwr*ial w *s.

Shri Ashurosh A-I"- Ptdnt'kar

Secrrtar1, l'lrdu:rtrirs &

llenrging Dircttor RJI("'O l"td'

t ttlug []hauan" I-ihrk ltarg Road, ( -Sclrrnre

.l*ipur. Rrj*rhan-.102*05'

{, lr}!rlrlul}onal &rra. JLalana I}rrlrgn.,J
'1."1 * gi ttl Z'?itli?rt. ti.rnarl rl:

+--#''*rtat\I r/

I)o lr,ro [ - I a( tech. t]ihaler i CIiTI'' ! t rRFf B/l"w' 38 t-
Darc lf, .0? 202 I

-R-{ole _j{**

Ralasttren State
Pg/itl;;lmrrCgr$tsd QaEr4 1ft,a1 |
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F: I 4/Tectr/B ikane( 4 5 )/R ?CBt B&C* d ttfo d 4J "t
Date: v-a**4

Rajasthan state pollution control Board
Headquarter. 4, lnstirutional Area" Jharana Doongri, Jaipur-302004

Phone : 0l4l-51j9699. -5 I 5q600 e-mail : $gmbregtaS@egb4gg"i[

Regd.Post

Srnior Regional Manager,
hd/s RIICO Ltd.,
Industrial Area Karni Extension, Bichhwal,
ViltageChek Garbi & 7 BKM,
Tehsil & District-Bikaner, Rajrsrhen.

Subjeet: - Show cause notice fbr intended legal prosecution under section 37, 3g and 3g of the
provisions of the Air (Prevention & Conrrol of pollution) Act, lggl and under se$ion 43
and 44 of the Water (Prevention & Control of Pollution) Act 1974 and under
Environment (Protection) Act. 1986 for your industrial area development plan, ..Karni

Extension" at Bichn-al. Bikaner.
Reference: -

a) C'fE issued vide lener nc). F(MUlDyBikaner/l( ly}All-?01A7521-7523 dated
I 7.01 .2012.

b) Environrnental Clcarances issued vide lener no.Fl(4/SEIAA/SEAC-
Raj/SecrilProjecr/Car.7(c) $78)! tj- I 6 dared I L04.20t 7.

c) Inspection of Industrial Area dated 20.A6.2A?0.

d) Show cause notice for intended legal prosecution issued vide dated 05,10.2020.
e) Complaints regarding water polliltior:, violation of EIA }ilotifcation, 2006 and EC

conditions.

Sir.

This is rvithout preiudice to thc right of the Rajasthan State Pollution Control Board

(hereinafter called as 'the Board'; to initiare proceeding under the provisions of the Water

(Prevention & Control of Pollution) .Act. 1974 (hereinafter called as 'the Water Act') and Air
(Prevention & Control of Pollution) Act. I98l {hereinafter called as 'the Air Act') and under the

Environment (Protection) Act. 1986 (hereinafter called as'EP Act'; for violation of various

provisions of the Act here-in-after shou.n:-

I . Whereas the W rter Acr came in to forse in *'holc of the State of Rajasthan w.e.f.

23.03.1974, the Air Act came in ro fiirce in whole of the State of Rajasthan w.e.f.

16.05.1981 and the EP Act came inro fr,rce in the whole of the Country of lndia with effect

from l9.l 1.1986.

2. And whereas, rhe said Water and Air Acr are enacted to provide tor the prevention & contrrrl

. of Water and Air pollution ancl ftrr the rnaintairrirrg and restoring the wholesomeness of
; Wpter and Air.

3. And whereas, keeprng this in vieu' the Board has been conf-erred Powers to take such steps

as are nccessary for the prevention. conro! & abatemenr of water and air pollution.

4. And rvtrereas, section 2l ol' rhr Air .\ct and section 25f26 af the Water Act prohibit

establishing or operating an industrial plant and discharge of air and water potlutants withour

obtaining prior consenr olthu Stirtc Boaril.

5. And whereas. rhe unil is operating industrial area development project (Karni E.ttension) at

Bichhwal, Bikaner. rhar is covered under red category pro.lect for consent mechanism of

State Board in compliance of Water Act and Air Act.

A. And whcreas, Consenr to Establish dated t 7.01.2012 was valid upto 30.11.2014 horvever

unit has not appliecl for renewaUextension r:f Consent to Establish/Consent to Operate.
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Rajasthan state Poltrution control Board
Headquarter. 4, instirurional Area. jhalana Doongri, Jaipur-302004

Phone ; 0t4I.5 15969S. jISq$$A e-mail : mp4:ttb**X*rew:ry@rpgb,uie_tu

And whereas, the unit has commissioned Karni-Extension without prior Consent to Operate
from State Board hence violatcd the condrdon ro. 4 of Consent io Establish le,tter dated
t7.41.2012.

8. And rvherees, unit had subnritted prup*:;al b*l'rtr* SV.IAA to instalt a CETp ibr rrearmenr of
effluent getrerated liom existing Knrni Inclirstrial Area and Industrial Area Bichwal to ensure
Zero liquid discharge in proposed projecr arer.

9, And whereas, Environmenal C'.learance *'as gfinled with conditi*n that pp shall invegt st
least an amounr o{'lls. 121119 [,ac (beforc the projcct is put into use) for implementing
various enr, i ron n"lenla I protecti rrn rnsa l;u rc r.

10. And whereas, condition of Lnvironmcntal C.lrarance has been violared by puning the project
in operation without investing lts. ,ll7l l(; Lae lor implementing various environmenta,
prolection nleasures.

I l. And whereas, set'eral cornplaints reganlrng rvater pollutioli in the area. violation of f,lA
Notification ,2006 aird violation of EC conditions are being received against the unit.

I2. And whereas, complaints rvsre verified on 2:.{J6.2{}2:0 $, Boarc! Oflicials of Regional Oflicc
Bikaner and observed that the unit is non *;mplaint of conditions of EC and provisions of
the Water Act, 1974 & Air Acr. I98 I

13. And whgrcas. a shorv causc nr;tics intending legpl pr*secution u,&s iffued to the unit vicje

dated 05.10.2A70 fcrr non-compliantes of conditions o1'CTE. non-compliances olconditions
of EC anti shortc<-rnrings ol'inspcction carric<l out.

14, And whereas, unit has failed to subn:ir anr,replv fbr rlre abor,e referred notice dlldate.
15. And whereas, the unit has utterh tliled tc crrnpll rvith tlre conditions of EC letter dared

11.04.2017 ancl also riulatcd pxxiriorrs ol EIA \orification,?006 and provisions of the

Water (Prevention and Conlrol of pollutior;i Act. 197J, & Air (Preventir:n an<l Control of
Pollution) Act, l98l lvhicli halc hccn rie,.ied seriouslS b5 thc BuarC.

Therefore, the Board, in order to prevent firnher pollution being caused at the projeet area and

fbr non- compliance of the provisions of tlre Acis. intends to initiate legal prosecution under section

37, 38 and 39 of the provisions of the Air {Preve*tion & Control of Pollution) Act, !981, undrr

section 4l and 44 of the Water (Prevention & Cont,'ol of Pr:llution) Act, 197.1 and under section l5

read with section l9 o1'tlte llnvironnient Prolectiirn Act,1986.

In case you have arrr ob1e;tio,r againiit rhe albresaici legal action, you may submit yotrr reply

ro rhis Office along with a cop) to Regional Offic:, Bikaner u'ithin l5 days failing which the Board

shall initiate legal pr<rsecution against the unit cnd i:s oucupiers und r tho provisiom af r&a Air Act

Water Act and the EP r\ct, 1986 *'ithout an1' lurthe r aotice^

Yours

{Ana ohan)

Member Secretary

Copy to following for information and necessal-)'action:

ly neg.ional Officer, i{eginnal Office, RSPCB. Bikaner r.vith request io verify the reply

submitted by the unit, rf any. Also ensurc ieliverl of this notice to the industr)',

1.

"l b-t.LL
SEE and t:tcfiHeclc=1.

vP-

'Master file of Shoiv cause notice.

Page 140



::i:r,\7'
Raia$han Stats

Pdlution Contrd Eoard tRaj^)

W\
f5;1611

)

$apto tas

o'0. Np, f L4 lT ach-&1*aner(Cf [P-5 1 tfrP(3, t *N I &' b e \

Date: of,.04.?022

This is in continuation to my DO letter dated 13'07 '7lt21 to the then MD'

Rllcg regarding accumulation of effluent in the Karni lndustrial Area, Bikaner and

early action for installation of CET.P. The area w*s racently vtstted W Etll(flr of the

State goard, who has reported that all 26 water polluting unhs have inrtslkd fTPc

and dlscharge effluent into the open drains of the industrial area {lA}' whidt

alongwith sewage/effluent generated from other uktl$ and **mrfiariffil

establishmentr in the rA a&umulates forming a l*rge cesspool of water on RllC{

land- As there ls no outflow from the cesspool excapt negligible €\'eporation lcses'

the quantity of effluent accumulated into the cesspool l*lncraasingdryby dw'

construction of drains for carrying effluent without enguring its final disposal

ir incomplete planning of lA by Rllco causint water pollution and nuisance in the-

area, Thare i5 an urBent need to wark on two fronts, first *op further di*charga al

any effluent into the cerspool and tecond, disporal sf the accumulated effluent aft€r

treatrfient. I regret that neither the units nor Rllf,o is making concrete efforts for

installing the CETP.

The state Eoard is of the view that not providing CETP for old xami lA is

violation of environment clearance and may lead to legal comglications in future.

ltisreguestedthatlookingtotheSravityofthesituationonground,RllCo
should take immediate steps for preventing further collection of effluent, disposal of

pre'entlyaccurnulatedeffluentandfulfillmentgf[Cconditions'

sd/-
(Yemu 6upal

Mru, Archana Singh,

Managing Director, RllCO,

Udhyog thawan, Tilak Marg,

taipur-302005.

4. lnstitutional Areq Jhsleaa Dungri, Jaiptr'302{XX {Raiasthan}

Tel. ; + I t - 14 l. 2't L13?9 . E-mail : ctmirp*r*rn@rpeb'#c" in

;
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